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PROF. D. P. CHATTOPADHVAYA :
Another question which has been raised is
whether there is any idea on the part of the
Government to hand over some of the units
that we propose to take over under this Act to
the original owners. Sir, we have no such
intention. But the question is, under the present
Act, we have an enabling provision to look
after these gardens, and even before five years,
we can sell them out if they are in good shape
and if we think that there are people who can
look after them. After the sickness period is
over it is possible for us, under this Bill, to sell
them. Within these seven years—-five years
plus one year plus one year—we want to bring
back to health some of the sick units. That is
possible because by that time the effect of good
nursing becomes evident. So, even before five
years, if necessary, we can hand them over to
some Corporation, as T said. Therefore, there
need not be any apprehension that we want to
hand them over to people who are responsible
for their sickness, for their mismanagement. I
have given this assurance to that House and 1
would like to repeat tt.

SHRi KALYAN ROY
to the private sector.

1 hope, not

PROF. D. P. CHATTOPADHYAYA : As
is well known, it is a mixed economy. We
have priority considerations for the
Government sector corporations, the Central
Government, the State Governments and the
co-operatives and in case we think it
necessary we can give them to others. But
there also I have said that we will see that they
are not given to people with a bad record or
with a record of bad management. Therefore,
I can assure you, Sir, that the people who are
responsible for mismanagement wiH not get
the responsibility of running them.

Then, Sir, so far as the taking over of these
is concerned, as I said, that is always possible
under the provision in clause 16K of this Bill
and also in terms of article 31A(1)(b) of the
Constitution it is always possible for us to
nationalise it. But whether
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we nationalise them after taking over is a
proposition to which 1 am not committing
the Government at the moment. It may be
necessary; it may not be necessary. So, I
do not like to enter into any hypothetical
questions but, if necessary, we will not
hesitaie. Whether it will be necessary, il is
too early for me to say now.

MR. DEPUTY CHAIRMAN : The
ques tion is :

That the Bill further to amend the Tea
Act, 1953, as passed by the Lok Sabha, be
taken into consideration."

The motion nur adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

Clause 1, ihe enacting formula and the
Title were added to the Bill.

PROF. D. P. CHATTOPADHYAYA :
Sir, I move :

"That the Bill be passed."

The question was put und the motion was
adopted.

THE NATIONAL LIBRARY BILL,
1976

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, I beg to
move :

"That the Bill to provide for the ad-
ministration of the National Library and
certain other connected matters, as passed
by the Lok Sabha, be taken into
consideration."

[The Vice Chairman (Shri Ranbir Singh;
in the Chair.]
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Sir, you will be pleased to recall that this
House joined the other House in appointing
members to the Joint Committee in 1972
when the Bill was first introduced in the
other House. The members of the Joint
Commiltee went into the chaises of the Bill
very thoroughly, examined a number of
witnesses, visited many libaries and
institutions of learning, and on the basis of
their very close examination, made major
modifications in ihe Bill. Sir, 1 would like to
take this opportunity of expressing my
gratitude to the hon. Members of this House
who contributed so materially to the
improvement of the Bill and the manner in
which this Bill has now finally emerged
from the other House for the consideration
of this House.

Sir, as the Bill approved by the other
House stands, the Library will be managed
by a Board which is very broadbased. Apart
from the Chairman, it will have three persons
elected by the two Houses of Parliament, two
from the other House and one from this
House and then three persons to be
nominated by the Governments of the States
by rotation in the alphabetical order, in
addition to the representative of the
Government of West Bengal since the
National Library of India—that is the new
name which is being given to the National
Library—will be situated in Calcutta as it has
hitherto been situated. There will be
nominees of the universities and the
Chairman of the University Grants
Commission. Then there will be two
Librarians, one from those libraries which
are designated under the Delivery of Books
Act, and the other from those which are
famous for their important collections of
manuscripts of historical, literary or aesthetic
importance. There will be a Librarian
nominated by the Indian Library Association.
The Director of the National Archives will be
a member of the Board for obvious reasons
because the National Library of India and the
National Archives of India have to work in
co-ordination with each other. Then there
will be two persons to be elected by the
officers of the Library itself. Their expertise
and knowledge will be, 1
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have no doubt, of definite advantage. Two
persons will be nominated by the Government
of India for administrative reasons. And the
Director will be the Member-Secretary. The
Director, according to the Bill, is supposed to
be a very high-powered individual and he will
be appointed in the same manner as tthe Vice-
Chancellors of Central Universities are
appointed, that is, by the President of India,
who is being designated here as the Visitor of
the Library to enhance the prestige of the
Library and its status.

An Executive Council has been provided
for because the Board is a fairly large Board
and it cannot carry on the day-to-day
administration and, therefore, there is this
provision for an Executive Council consisting
of 9 Members of which the Director of the
Library shall be the Chairman.

Apart from the very important provision
which has been added that the President of
India shall be the Visitor of the library, the
Visitor has been given the power to cause an
inquiry to be made or to have a review and
inspection made in respect of the working of
the Library. Sir, this has been deliberately put
in by the Committee in order to remove an
apprehension that was expressed which was
that the Central Government was washing its
hands of the responsibility for the Library. For
so long as this Library remains in List I of the
Seventh Schedule of the Constitution of India,
the ultimate responsibility for running the
Library will be that of the Parliament of India
and for so long as Parliament is responsible
for it, the Government which is responsible to
Parliament remains squarely responsible for
ensuring that the Library is properly run and
maintained. Therefore, Sir, it is not that the
Government is escaping its responsibility. The
Government's responsibility to the Library
remains. The only thing is that it is an
institution which is vital for higher learning
and research and it is the most important
Library of the country and it is the National
Library and, therefore, it is in the fitness of
things that it is not treated as a subordinate or
associate office
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[Prof. S. Nurul Hasanl of the Department
of Culture, but is treated as an institutién of
higher learning. There fore, the Bill makes a
provision for thai and that is the main
scheme. A furthe! effort has been made to
ensure that the employees of the National
Library whe were hitherto Government
servants would be given the option to
become the servants or employees of the
Board and their terms and conditions would
be fully protected.

So far as the finances are concerned, the
financial responsibility will remain with the
Parliament of India and within the amounts
that are voted by Parliament to the
Government, the budget framed by the Board
will be acceptable. The Bonn! cannot be
given the authority which is vested by the
Constitution in the Parliament of India, that
is to say, the authority for fixing the amount
that has to be spent on each Ministry.

The audit will continue to remain with the
Comptroller and Auditor-General of India.
These, Sir, are some of the major features of
the Kill, as passed by the Lok Sabha, and I
hope that this House will give its seal of
approval so that tbe National Library of India
is managed by an autonomous Board.

Sir, I commend this Bill.

The question was proposed.

SHRI BIR CHANDRA DEB BURMAN
(Tripura) : Sir, from the nomenclature of this
Bill T thought that we were having a
comprehensive legislation in respect of the
library movement in India. Sir, in the words
of our first Education Minister, the late
Maulana Abul Kalam Azad, while sneaking
in the UNESCO Seminar in 1955, are worth
quoting :

'"The District Library Service will re-
quire support and guidance from the
Central Library in every State and these
Central Libraries may also be linked with
one another as part of an integrated system
with  the three National Libraries at
Calcutta, Bombay and Madras and with
the Central Library at Delhi as the corner-
stone."
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Mt. Vice-Chairman, Sir, the National
library movement plays a very important ,
part in the formation of our national life with
respect to national integration, and with
respect to emotional integration. But, 1 think,
this public library movement goes a Yyery
long way in moulding national integration of
our countiy, because, Mr. Vice- Chairman,
Sir, these libraries, particularly 1 am
speaking of public libraries. Libraries
attached to Universities, colleges and other
institutions, are governed by those insti-
tutions. Particularly, the public libraries are
the creation of non-official men. The Na-
tional Library of Calcutta was also, in the
beginning, a public library organised by
some non-officials. Public libraries in
various parts of India play a very important
part in the formation of our national
movements. In early days, Mr. Vice-Chair-
man. Sir, whenever we had a club there was
a library attached to it. 1 know what
important part al! these libraries played in the
formation of our national freedom. 1 know
what sort of books are collected in all these
public libraries. In these public libraries,
because of mismanagement, most of the
valuable books are lost.

Mt. Vice-Chairman, Sir, in this connec-
tion, J will also speak of libraries in several
States, particularly, in my State also. Mr.
Vice-Chairman, Sir, you know that the
Tripura State has a heritage of culture and
tradition of its own . The Maharaja of
Tripura was a connoisseur of art and culture,
he was a person who recognized Rabindra
Nath Tagore as a poet in his infancy. Our
Mabhaiaja bad a library of his own, which
has been created through generations and
generations. But, I know, many of his
valuable books have been lost by tha present
generation, because they have neither the in-
tellect nor the money to maintain that
library. So it is necessary to preserve these
public libraries in the interest of our nation
and in the interest of our national deve-
lopment.

Mr. Vice-Chairman, libraries may be said
to be the repository of wisdom collected
from the master-minds of ages. In these
libraries, we come in contact with
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master-minds of different ages. We talk with
them. We converse with them. We live with
them. So, the more we are able to attract
knowledgeable persons to these libraries, the
more our national development and
emotional integration will be. This national
library movement will creat a great impetus
in the development of our national life, in
the development of our national integration
and in the development of our emotional
integration.

In the beginning, I thought that this would
be a comprehensive legislation and national
libraries will be created at different places
under the Central National Library at Delhi.
However, the present Bill is concerned with
the National Library of India at Calcutta.

Mr. Vice-Chairman Sir, this National
Library has a history of its own. In 1835,
some, public in Calcutta thought it expedient
and necessary to establish in Calcutta a
public library of reference and circulation
that will be open to all.

It was lodged in a gracious building named
in honour of Sir Charles Metcalfe whose
defence for the freedom of press remains
memorable even to this day. The father of
Bengali novel, Pearcy Chand Mitra, was the
Chief Librarian. The famous freedom fighter,
Bipin Chandra Pal, was its Librarian in 1890.
In 1903, Lord Curzon, when he was the
Viceroy of India, decided on a fusion of the
Imperial Library with the Calcutta Public
Library. The first Librarian of the Imperial
Library was John Macfarlane from British
Museum who was not only a library expert
but also a scholar in his own right. In 1907,
Macfarlane was succeeded by Harinath De,
famous scholar and linguist, who was res-
ponsible for "bringing out the first volume of
the catalogue of Indian official publication.
After the emergence of India as a free nation,
late C. Rajagopalachari, Pandit Jawaharlal
Nehru, and Maulana Abul Kalam Azad took
prominent part to rename the Imperial
Library as National Library which was
thereafter lodged in the vicerecal estate at
Belvedere. Thereafter, a j
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rapid accession of material during the first
few years after the shift to Belvedere made
it necessary to think of an Annexe to the
Library to house future collections at a cost
of nearly 34 lakhs of rupees. A new Annexe
was planned and completed in 1966
consisting of nine storeys and capable of
housing a million volumes. The present
linguistic analysis of the books, as on Ist
April, 1969, is as follows :

Assamese 1,462
Bengali . 51,874
Gujarati 21,107
Hindi 2 749
Kannada 9,950
Malayalam 12,190
Muarathi . 17,107
Oriva 6,190
Punjabi . 5,435
Sanskrit, Pali, Prakrit 133,882
lelugu 31,974

So, this constant evolution of this lib-I
rary from the humble beginning of a poor !
public library to its present position is sig-;
nificant and now it has been termed as I
'National Library of India. It has been *
stated here that it will be located at Calcutta.
The apprehension was that it would be
shifted elsewhere. This apprehension has
been removed by inserting this thing in the
Bill itself. It will not be shifted and it will be
located at Calcutta.

A Committee under the chairmanship of
Dr. Jha, Ex-Vice-Chancellor of Banaras
Hindu University, was formed for
reviewing the working of this library.

That Committee has recommended a
Governing Body which wiH not be a sta-
tutory one. That was the recommendation. I
think, this recommendation was made
primarily keeping in view the working
conditions of the employees concerned.
Their idea was that if this body would be a
statutory one, automatically the employees
will be under the Board itself and the status
as of a Central Government employee is
automatically changed. So, their
recommendation was that it will be a
governing body with the power delegated
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to it. But it will not be a statutory one. I
think, the present statutory board has been
established for delegating power to it.
Otherwise, I think, the delegation of power
would not be legally imparted to the Board.
As regards the functioning of the Board, the
hon. Minister said that it would consist of 29
members and it shall meet atleast twice in a
year. And so, it is not possible to run the
day-to-day administration of the Library.
And for this purpose, an Executive Council
has been proposed in the Bill. The Executive
Council would consist of V members. The
Director of the Library wiH be the
Chairman, and one representative each from
the Ministry of the Central Government
dealing with Finance and the Ministry or
Department of the Central Government
dealing with the Library will be the members
of the Executive Council. Mr. Vice-
Chairman, Sir, the Director of the Library is
the ex-officio Secretary of the Governing
Board, and the representatives of the
Ministry of the Central Government dealing
with Finance and the Department dealing
with the Library are also members of the
Board. So, ultimately, I find that this
Director and the representatives of the
Ministries are responsible for the day-to-day
administration.

But, Sir, in regard to the position so far as
the employees is concerned, it is very far
reaching change. As per clause 17 of the
Bill, when the Board comes into existence,
the existing employees will be transferred to
the Board, and they will be the employees of
the Board. So long as they are the employees
of the Central Government, they have the
privileges and  benefits of  Central
Government employees. But on the
establishment of the Board, their services
will be transferred to the Board and they
wiH be the employees of the Board. Of
course, there is a provision that they will be
given an option whether they wiH retain
their former service conditions or they will
continue to be the employees of the Board.
They will have to exercise this option within
six months in writing. "... He shall,
within  six
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months . . . exercise his option in writing to
be governed (a) by the scale of pay
applicable to the post held by him under the
Government immediately before the date of
establishment of the Board or by the scale
of pay applicable to the post under the
Board, to which he is transferred." Even
after exercising the option, I am afraid, the
person who has opted to be governed by the
existing law, will not get the benefit which
a Central Government employee gets from
time to time by way of revision of pay
scales, etc.

By exercising their option they would
only get those benefits which were existing
at the time when they would exercise their
option. So, whatever benefits accrue to the
Central Government employees on account
of future revision of pay scales or increase in
allowances and other things, will not be
made applicable to them. In the case of those
who have not exercised their option, they
wiH be completely governed by the laws of
the Board and they are going to be the
employees of the Board and they wiH have
no means whatsoever to get the benefits
enjoyed by the Central Government
employees. Further, Mr. Vice-Chairman, Sir,
in the case of those who will be appointed
later, their question of option does not arise.
They will be completely employees of the
Board and they wiH never get the benefits
enjoyed by the Central Government
employees. 1 The grievances and
apprehensions which * have been expressed
by the employees are quite genuine. We
cannot brush aside this aspect of the matter.
These employees [ were all along Central
employees; they were enjoying all those
benefits and eme-nities as were enjoyed by
the Central Government employees.
Henceforward those who will be appointed
by the Board wiH be in all respects
employees of the Board and they will have
no chance whatsoever of enjoying those
benefits which are enjoyed by the Cential
Government employees. In this respect we
are doing injustice to the employees. I think
the Jha Committee which has recommended
a governing body but not a statutory
governing body has done it deliberately with
an eye upon the conditions of service of the
era-
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ployees who are working in this National
Library. I think a provision should be made so
that the employees' apprehensions are totally
obliterated and they get the same benefits as
are enjoyed by the employees in the Central
Government.

In this respect, Mr. Vice-Chairman, Sir, I want
to emphasize one thing and that is that our
policy as regards pay of all employees should
be uniform. It is causing a great deal of
heart-burning among the employees of the
Central Government and the State
Governments. Not only that; it is also
causing a great deal of heartburning among
the employees of the different branches
of the Central Government. It is said that
the employees of the Central Secretariat are
getting one scale of pay and the employees of
this Parliament are not getting that scale of

pay. This is causing much heart burning
between employees and employees.  There-
fore, there should be uniform scales of

pay or there should be a uniform policy of
evolving pay scales of all employees under
the Government. I hope that by removing
this apprehension and by introducing uniform
pay scales for all the employees, we wiH be
able to obviate the hardship that is going
to be caused to these employees by this Bill
and I hope that the hon. Minister would do as
much as possible for the amelioration of
the fear and apprehension of the employees
concerned. Thank you.

Aqr eterr et (¥ w3AW) @ werw
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qw fem 2 33w & wrm s gl
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SHRI KHURSHED ALAM KHAN (Delhi)
: Mr. Vice-Chairman, Sir, I rise to .support
the National Library Bill, 1976. At the outset,
1 would like to say that there is hardly any

justification to import politics in such a

simple Bill. It appears that the Joint Select
Committee, to which this Bill was referred,
have made studies in depth and really made
some very useful contribution. As stated by
the hon. Minister, one of the most significant
changes that the Committee have
recommended is about the broad-based Board
and qualifications laid down for the members
of this Board.

Sir, 1 would like to mention here that this
institution is our national heritage and,
therefore, it will be necessary for us to watch
this experiment of change of administrative
set-up very carefully. Besides, I would also
like to suggest that it has to be ensured that
there is no conflict or difference of opinion
between the Board and the Executive Com-
mittee.

Sir, so far this national institution of
importance was being run as a department of
the Ministry of Education, and now this new
experiment is being made. When this new
experiment is being made, it is also necessary
that it should be watched very carefully in the
next few years or in the next few months and
to see that what is needed or what
improvement is
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needed or what changes are necessary,
should be brought about without any delay j
or hesitation.

Sir, some very significant changes have
been proposed to be introduced and surely
these significant changes will have a better
effect on the management, administration
and upkeep of this national institution. It was
heartening to know, as stated by the hon.
Minister that the Government was
committed to build up a library movement in
the country and ways and means should be
explored to see that this library movement is
really built up and built up soon. No doubt,
the libraries were the State subject. But
surely we cannot allow this precious national
heritage to go uncared for on the plea of its
being a State subject. I would suggest that as
we have recently enacted a legislation for the
urban land ceiling, something similar can be
done about the libraries also and it would not
be difficult to get the concurrence of the
State Governments.

Sir, some valuable libraries having rare
books and manuscripts are still owned by
individuals or families in various Stales.
Something has to be done at least to (ind out
where they are and a list of the books and
manuscripts has to be obtained so that we
are able to keep an eye on them and this
valuable heritage is not destroyed or sold out
or given away. For instance, I would like tb
say about the place from which I come. It is
Kaimganj. Although the hon. Minister
believes in the strength of our arm and, to
some extent, in the skill of our sword, but he
has a little doubt about our intellect. I must
assure him thai there are often bright spots
and bright spark he should not have any
doubt abou! that. Anyway, there are very
good libraries and these libraries are being
wasted. The books are being sold out and
destroyed because there are no arrangements
for preservation.

PROF. S. NURUL HASAN : The hon
Member should not attempt to complete
with the Chair.
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SHRI KHURSKKD ALAM KHAN : If
the hon. Minister has changed his views, I
appreciate it. I was speaking about these two
libraries in Kaimganj. Really, they are very
good libraries. Something must be about
them. Well, we can appreciate the limitation
of the Education Ministry to do much about
the libraries in the States. But ds the Urban
Land Ceiling Bill has been enacted recently
by obtaining the concurrence of the various
State Governments, I am sure it would be
possible to get thr concurrence of the State
Governments in this respect also if the hon.
Minister uses his good offices.

Sir, in recent \ ears, the Education Minis-
try has taken much initiative to improve the
condition of very valuable and good libraries
in U.P. I suppose something similar must be
done for Khudabaksh library for instance.
There is no need for a legislation for
Khudabaksh library. But surely it needs a
better building, better equipment and better
preservation arrangements.

PROF. S. NURUL HASAN : There is
already a Central legislation for Khudabaksh
library.

SHRI KHURSHED ALAM KHAN
Still, I can suggest that it needs expansion. It
needs more space and it needs more in-
vestment. This is a very valuable library.

Now, Sir there is another library in the
Union Territory of Delhi, and that is the
library of the lamia Millia, and I would just
mention one thing about it. Recently, the
Vice-Chancellor of the Al-Azhr University of
Egypt visited this library. This university is
more than one thousand years old. He said
that there were two books in Arabic in the
Jamia Millia library which they did not have
in their own library. But it is really a matter
of regard that we have no means of
preserving these books. And if they remain in
the present state, I am sure, within a few
years, these books will completely be
destroyed or eaten away by moths. Sir, it is
earnestly hoped that the new administrative
set-up will put an end to the malpractices
which are attributed to the past
administration of the
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[Shri Khurshed Alam Khanl National
Library, and it is hoped that this sort of
disputes or this sort of malpractices will not
be allowed in future. 1 would also hope that
in future, this institution of national
importance will be a great seat and centre of
research and study and scholars will be
attracted from all over the country, from far
and near. More facilities should be provided
foi" the scholars both for their study and
for the duration of their stay in Calcutta.

Sir, we are glad to. note that in the Fifth
Plan an amount of Rs. 417 lakhs has been
provided for this library, and the allocation
for the current year is stated to be Rs. 64
lakhs. This is as it should be. But one thing
which is disturbing us is that the hon.
Minister ha.s almost laid down that the
Library administration will get a tailorcut
budget. 1 suppose they should ' have moie
flexibility, they should have more liberty to
formulate their own budget and submit
their own budget for approval. Sir, we are
quite cohvlnced-perhaps, Tyagiji was not
convinced—that the Government is not
attempting to disown its responsibility in
regard to the affairs of this Librarv.
However, ihe functioning of the new set-up,
as 1 said earlier, needs a close watch for
some time. As it is a new experiment, and if
this experiment is successful. 1 am sure, the
hon. Minister would like to make a similar
experiment in respect of the National
Museum at Delhi. Sir, the hon. Minister has
given an assurance in the other House that
due consideration will be given to the
suggestion of setting up a research wing,
specially for the conservation of manuscripts
in this Library. This is a good suggestion.
But I would also like to suggest that there
should be a provision for a short duration
training for librarians of other libraries who
could come there and spend some time and
get the benefit of the experience of this
Library. I am sure this will be beneficial to a
number of libraries.

Before concluding, I have a suggestion to
make. And if that suggestion is accepted, I
am sure not the present generation but the
future generations will also be very
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grateful to the hon. Minister, and the sug-
gestion is that such books which preach
hatred, which preach dis-unity. should not
find a place in*any of our libraries, in-
cluding this National Library, even if such
books are sent as complimentary copies For
instance, I would like to mention that 'A
Bunch of Thoughts' should not be kept in
any national library because it is not going to
do any good to us or to our future
generation.

AN HON. MEMBER : Who has written
that book?

SHRI SHRIKANT VERMA : That is by
the late Golwalkar.

SHRI KHURSHED ALAM KHAN
Similarly, I would suggest that one book by
name, 'The Indianisation of Muslims'. is not
the type of book which should find a place
in any good library. The hon. Minister
himself is a historian. The book of the so-
called historian, Mr. Oak. should not find a
place in any libraries like this.

With these few suggestions, Sir. I once
again support the Bill.

SHRI JANARDHANA REDDY
(Andhra Pradesh) : Sir, 1 stand to support
this Bill which the hon. Minister has brought
forward. Of course, this is a Bill constituting
the National Library management and giving
an autonomous status to this institution. 1
particularly welcome this aspect of the Bill.
Besides, the President of India being the
Visitor of this institution, the status of this
institution has gone up. 1 congratulate the
Minister on his efforts to bring slowly one by
one into the fold of his Ministry these
libraries by cows-tituting them into
autonomous bodies. The other day he had the
Rampur Raza Library declared as a national
monument and a body has been constituted
to govern it. In that connection, if the
Minister remembers well, 1 had suggested
that there were so many libraries of that
nature in the country which could also be
covered. He himself had admitted that there
was the Saraswati Library in Tanjore.
Actually there was a dispute then, 1 believe,
with regard to the management there. Now, 1
think, the
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matter is settled and I think he can go ahead
with that now. Similarly, there is the
Rajamundry library in Andhra Pradesh and
there are so many other libraries. I feel that all
these libraries should not only be built up and
autonomous status given to them but I would
suggest that he should give a fillip to the
national library movement itself. 1 feel that
there should be a body at the national level to
go often into these aspects and suggest now
and then to the Ministry which library can bo
declared as an autonomous body and what type
of a committee should be constituted to govern
that library.

Sir, the library movement in this countiy, or,
for that matter, in any other country, is an
essential thing. As Tagore once said: I would
prefer to be in hell rather than in heaven provided
I am given a book to read. That is a great saying.
Sir, these libraries should be developed in a
proper way. - Sir, the loint Committee suggested
so many things which our Minister was able to in-
corporate. The main thing which our friend was
just now saying is that they have provided only
Rs. 470 lakhs. I know the Education Ministry is
suffering for lack of funds. Yet the main thing is
the libraries. Our hon. Minister knows the
importance of libraries and they should get
priority. 1 feel that the Government should be
more generous and they should provide more
funds for these libraries.

Sir, though I did not get into that library, I
came to know that there are valuable
manuscripts in that library, so many valuable
books are there but tbe present library suffers
from the lack of modern facilities to preserve
them. The funds which the Ministry has
provided now may not be sufficient even to
take care of the present system. So, it is very
essential that this library should get more funds
to create model facilities and preservation
facilities for the great works that are available
in that library.

I feel, Sir, that it would not be out of place
to mention that there are so many books of
this country preserved in the London Library,
which have yet to come to this country.
Recently I attended a confe-
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rence in the Sri Venkateshwara University.
Our Minister was also there and we men-
tioned about it. Mr. C. P. Brown an Eng-
lishman, has contributed much to the
Telegu literature and his works are not
available in this country.

They are there preserved in the London
library. Funds are not available with the
university to get microscopic films of these
works so that they may be published in this
country. Similarly, (here may be so many
other things which T ant not able to quote
here,. What I would suggest, Sir, is this that
this Ministry should form a body at the
national avel to take care of this kind of
thiugs and assist the State Governments or
the universities. Not merely the U.G.C. but
these bodies could also help to get these
books microfilmed or whatever it may be if
they want to get back our literature and get
back our works.

Sir, till now, I happen to see the taking over
of the libraries that great people built up
previously and tried to preserve them and
improve their standard. 1 would like to know
from the Minister the specific action which
the Government of India  is taking to build
up new libraries which can be treated as
national monuments in certain places. The
present libraries are located at places where
there are some generous people who have
built them up with their own funds, by their
own interest and such libraries are located
here and there. But the country needs national
libraries of that nature throughout,
especially at places where educated people
are there, [ mean, the places where
universities are located and other similar
places so that the people can go and take
advantage of these libraries. We should
provide such libraries so  tbat the research
scholars could go and make a study there, so
that other eminent scholars could go and make
use of these libraries. It is high time that this
Ministry thought about this.

As our friends said, though it is a State
subject, we should not leave it like that. We
are helping the States in so many other
respects. Let this aspect also be considered by
the Ministry and help given to the States to
build un libraries of the national stature.
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[Shri Janardhana Reddy]

With these words. Sir, I support the Bill
and request the hon. Minister to consider my

suggestion of building up a national body to

go into all these aspects.

Thank you.
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SHRi GOVINDRAO RAMCHANDRA
MHAISEK.AR (Maharashtra) : Mr. Vice-
Chairman, Sir, I sland to support the Bill. The
Bill is very important because it is a
legislation in connection with a national
institution, an institution which is very im-
portant in the fields of education and culture.
Because it is connected with the library
movement, I hold it as a sacred mission rather
than a mnndance profession and. therefore, it
is very very important.

Sir, I would not repeat all that that has been
said in this House. But I would definitely say
that there is a deviation from our normal
policy : We have recognised the National
Library as equivalent in status to that of a
university by providing a statutory autonomous
character to it, and thereby also providing the
post of Director equivalent to that of a Vice-
Chancellor. For the firsl time in this country
we are having a library in the name of the
National Library of India which we can
profess to be an apex institution for the
library movement of this country in future.

Sir. 1 know that education and culture are
not concurrent subjects, but when they
become concurrent subjects we will have
before us the ideal of the National Library to
define a policy—1 am not seeing a policy of
the library movement in this country —
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[Shri Govindrao Ramchandra Mhaisekar]
and, therefore, I submit to the hon. Minister
that there must be a department of library and
this department must have a definite library
policy so that the department would decide
what should be the library policy in this
country—beginning at the gram panchayat
library level and going through the State
Library up to the National Library.

Sir, I very humbly submit that I cannot
agree with the suggestion that there must be
so many national libraries in this country.
There can be only one National Library in this
country. There may be regional libraries—I
can understand. I would say that to have
regional libraries, as a first step there must be
regional liaison centres. And these regional
liaison centres should act as the liaison
centres between the research scholars and the
interested readers, with the National Library
of India as the apex institution. Sir, there has
been a lot of talk about the administration oi
this Library. People say bicameral ad-
ministration is there. I do not agree. The
administration is a built-in administration
There is the Board. There is the Executive
Council. The Board has the final authority It
has the policy-making authority. The
Executive Council is for the day-to-day
administration. The Board has the authority of
including outsiders in the Executive Council.

Sir, I have to submit two or three points.
Under sub-clause (Hi) of clause 4, Chapter
II, the State Governments are to nominate
persons on the Board, but no qualifications
have been stipulated for these members. I
only wish that some qualifications had been
mentioned, which would have made these
members near and dear to the library move-
ment in this country.

Sir, another suggestion is that under sub-
clause 2(e) of clause 20 of Chapter III
mention of seminars and symposia has beer
made. The disciplines mentioned are history,
literature and science. There is ad dititon of
the words "and the like". I do nol know why
fine arts have been specially exempted.
Because there is no special provision
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in this country for fine arts. I know there are
academics. But there are universities for
other subjects. There are so many universities
which look after literature, which look after
natural sciences. I would request that some
such provision should be made in the Bill for
fine arts also. It should be continued by the
stoppage of multiplication of ordering of
basically important journals which are very
costly. Instead there must be a wing in this
Library, which could be called the Service
Wing, and the service might be either on
payment or gratis to the research scholars.
Like INSDOC, this Library should act as a
service station for reference to the scholars
who are doing research work. For this, 1
suggest there should be a Service Wing well
equipped, well manned, well organised, well
staffed, and with all sorts of modern
equipment that are possible.

Sir, I am aware that there is very little
time, but again I would insist on only one
point and then finish it ofi.

THE VICE-CHAIRMAN (SHRI RAN-
BIR SINGH) : You may send your sug-
gestions to the Minister in writing.

SHRI GOVINDRAO RAMCHANDRA
MHAISEKAR : My suggestion is that there
is need to have a Department of Library
Policy. This would decide upon tbe library
policy in the country and would see that the
National Library functions very effectively.
One thing more which I mentioned, and I
may repeat, is regarding authentic references
to thi outsiders in connection with the
history, literature and culture of this country
should be from this library only.

Thank you, Sir.

PROF. S. NURUL HASAN : Sir, I am most
grateful to the hon'ble Members for their kind
reception and the very constructive
suggestions which they have been good
enough to make in respect of this Bill.  Sir,
I do not have a difficult task because of the
general support which has | been given. Many
valuable suggestions not j directly connected
with this Bill have been | made. I can only
assure you, Sir, that each
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of these suggestions will receive ths most
careful consideration by my Ministry and I
will try to see that as many suggestions as
can be accepted are accepted. Therefore, if I
do not refer to those points, I hope I will be
forgiven. I will confine myself, because of
the shortage of time, to matters directly
connected with this Bill.

6.00 p.M.

Sir, the most important point that has
been made by every hon. Member or by
almost every hon. Member is the
need to have a national library
movement. As 1 ventured to state

in the other House, this Government, at the
highest level, at the level of the Prime
Minister herself, is committed to the building
up of a system of continuing education.
Education, the Prime Minister has repeatedly
emphasised, is not something which is to be
imparted during school hours or during the
school life of an individual; it is something
which is essential as a sustaining force of life
itself for every individual, be he young or
old. Sir, even I should continue to learn
something if I have to live. Therefore, this
whole process of life-long and continuing
education, this whole process of non-formal
education, centres round the development of
libraries. Therefore, I would like to assure
this honourable House that this Government,
the Central Government, is deeply committed
to the building up of a national library
movement in the country. And it is for this
purpose that we thought that one of the best
ways of commomorating the bicentenary of
one of ihe great sons of this country, one who
was known to have brought light to this land,
Raja Ram Mohan Roy, and of remembering
him and commomorating his services to the
nation is to start a Raja Ram Mohan Roy
Library Foundation in co-operation with the
State Governments so that libraries in the
small district towns and in the rural areas
throughout the countiy can be provided
with suitable and appropriate books. There-
fore, my submission is that this Govern-
ment is committed to it but at the same time [
would say this : We would not be here if we
had not affirmed, or sworn by the
Constitution of India, and libraries figure
under entry 12 in List IT of the Seventh
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Schedule of the Constitution. Therefore, 1
would respectfully submit that this House
has no jurisdiction to legislate for the entire
country in respect of libraries. Hence, the
Bill cannot be a National Library Movement
Bill : it can be for the governance of this
particular library.

A very valuable suggestion has been made
that we should take care to ensure, to look
after, the old manuscripts and records. Sir,
the Indian Historical Records Commission
has taken the initiative in setting up what are
called the Regional Records Survey
Committees consisting of distinguished
scholars and intellectuals of each of the
regions to make a survey of whatever im-
portant historical records there are in the
country to prepare a list or what we call a
National Register of such records so that at
least they can be preserved'. Sir, this House
along with the other House has already
passed the Antiquities and Arts Treasure Act
under which all manuscripts which are more
than 75 years old have to be registered and
photographic copies have to be submitted.
This is one of the ways by which, it is hoped,
that not only will the valuable cultural
heritage of the country be preserved and
maintained within the country but also it wiH
be possible to have a suitable and appropriate
list of our cultural heritage and of our
treasures. Sir, I would like to make a
reference to a point that was raised by some
hon. Members here and which was raised
before the Joint Committee—I had answered
this, but I think I should answer it again—
and that is that the Jha Committee had
recommended that the Library should be
governed by an autonomous board but the
autonomy should not be statutory autonomy.
Now Sir, I would have loved to have the cake
and eat it too, but unfortunately I cannot do
it. If there is to be delegation of authority, it
can only be delegated by the Parliament of
India, not by an executive action of the
Government. And this is precisely the
purpose for which the Government has come
before this hon. House so that the authority
may be delegated to a board.

Sir, I have had the privilege, before I had
the honour to come to you in my pre-
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[Prof. S. Nurul Hasan] stat capacity, io
serve in two universities' for 29 years. I
claim to belong to the community to which a
reference was made by the hon. Member
whose minute was read out, namely, Shri
Samar Guna. Sir, we were proud of the fact
that we were not Government servants. No
dis-respect at all to any Government servant,
but an average intellectual is very proud of
the lact that he is not a Government servant.
Intellectuals are those—I am not referring to
it in the other sense—who arc involved in
intellectual work. They are very jealous of
maintaining  their freedom, academii
freedom and academic autonomy. Therefore,
the entire university system to-day resents
being regarded as a part of the Government
and wants that there should be autonomy.
Sir. this is not a board like a board for a
public sector undertaking or for an industry.
It is a board of the intellectual type like the
board or an executive council, which runs a
university or a board of governors which
runs an Indian Institute of Technology. Sir,
these are among the leading boards, and
Government in their wisdom have always
seen to it that The terms and conditions of the
persons working in Central Universities and
in the UTs are comparable, almost entirely
comparable, to those of the Government
servants. And, in fact, if at all in some
respects the terms and conditions are a little
more favourable in the autonomous
academic institutions, than they are in ihe
Government itself. Therefore. Sir, I would
like, through you. to assure my hon. friends
present here and, through them, to assure the
staff ot' the Library, that their interests
would b? fully safeguarded by this
particular Act.

Sir, two or three small points have been
raised regarding this Bill wnich I have to
mention. Firstly, it was said that the Gov-
ernment is giving away its rights. As 1
said while introducing this Bill, we are not
giving away any rights. We remain squarely
responsible to Parliament and that is why
you will recall, that whenever anything has
gone wrong with any institution which is a
National or Central institution, the Minister
concerned has always answered questions in
regard to that. Therefore, Sir, while the
responsibility of the Government
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to this House remains, no one can say
that the rametH ba wat tod its hands of it.
Ii lias been said that theic is BO
qualification for the Members. Sir, if you
have a look at it, you will find that the
representatives of the Universities, eight
scholars of repute, three Librarians and
the nominees of the Chairman of the
UGC, all these are scholars of repute and
I hope that even the State Governments
will take due note of the fact that their
representatives are going to serve on the
Board of the National Library.

Sir, about the question of proxy, I would
like to draw your attention to clause 10(3),
under which proxy has been permitted in
the case of Government servants and there
too they can send a proxy provided the
person sent is not of a status lower than that
of a Deputy Secretary to the Government of
India and. therefore, there need be no fears
on that ground.

Sir, within the limited means at the com-
mand of the Library, all modern facilities
have already been provided. 1 would never
s; y that this House will be so generous as to
give us more money than we can spend or
even as much money as we need. 1 hope
that the day does not ;ome when the
F.ducation Minister gets up here and says,
"Please do not give me so much money
because ' cannot spend it.". But, Sir,
considering the limited funds that
Parliament, in its wisdom, votes for me, I
do not think that the libraries have been
neglected. In any case, the right of Parlia-
ment to determine the amount cannot be
taken away or cannot be delegated to any
Board or any oiher authority.

Again. Sir, it is a question of Library
policy. 1 Hould submit that The Library
policy cannot be laid down by Government
because it is a State subject. How can the
creature of Parliament lay down the Library
policy for the whole country ?

Sir. I think I have answered all ihe points
that have been raised specifically by the
honowable Members and I commend the
Bill for the consideration of the House,
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THE VICE-CHAIRMAN (SHRI RAN-BIR
SINGH) : The question is :

'That the Bill to provide for the ad-
ministration of the National Library and
certain other connected matters, as passed
by the Lok Sabha, be taken into,
consideration."

The motion was adopted,
THE VICE-CHAIRMAN (SHRI RAN-

B1R SINGH) : We shall now take up the
clause-by-clause consideration of the Bill.

Clauses 2 to 31 were added to tlie Bill.

Clause 1, the Enacting Formula and ihe
Title ncre added to the Bill.

PROF. S. NURUL HASAN : Sir, I beg to
move :

That the Bill be passed.

The question was put and the motion was
adopted.

MESSAGE FROM THE LOK SABHA
The Constitution Forty-second (Amend
ment) Bill, 1976

SECRETARY-GENERAL : Sir, J have to
report to the House the following
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message received from the Lok Sabha, signed

by the Secretary-General of the Lok Sabha :

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the
Constitution Forty-second (Amendment)
Bill, 1976, which has been passed by the
Lok Sabha at its sitting held on the 25th
May 1976, in accordance with the pro-
visions of article 368 of the Constitution of
Tndia."

Sir, I lay a copy of the Bill on the Table.

THE VICE-CHAIRMAN (SHRI RAN-BIR
SINGH) : The House stands adjourned till
11-00 A.M. tomorrow.

The House then adjourned at
fifteen minutes past six of the clock
till eleven of the clock on
Wednesday, the 26th May, 1976.



